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be
 

ob
tai

ne
d 

req
ues

ted
 to

 

exe
cut

e the wor
k 

wit
hin

 07
 

day
s (ie
., 

13
.07

.20
22

). 

He
nce

, the 

hya
cin

th from
 

Sun
kar

apa
lem

 

Dra
in in

 
Tal

lare
vu 

Ma
nda

l and the EE, 

Dra
ins

 was 

acc
ord

ed for an
 

am
oun

t of
 

Rs
.97

,00
0/-

tow
ard

s the 

pur
pos

e of
 

cle
ari

ng
 of

 
wa

ter 

sub
mi

tted
 by

 

the 

Ex
ecu

tive
 

En
gin

eer
, 

Dra
ins

, 

Ka
kin

ada
 

san
ctio

n has bee
n vide

 Ref:
 

H/1
002

/20
20,

 

06.
07.

202
2 

con
sid

era
tion

 of
 

est
im

ate
d 

pro
pos

als
 

Fu
rth

er the 

Rev
enu

e 

Div
isio

nal
 

Off
ice

r, 

Ka
kin

ada
 has also

 

issu
ed 

ord
ers

 

enc
roa

chm
ent

s are 

rem
ove

d 

imm
edi

ate
ly and to

 
sub

mit
 

rep
ort

 by
 

13.
07.

202
2. 

enc
roa

chm
ent

s in
 

con
sid

era
tion

 with
 

Tah
sild

ar, 

Ta
llar

evu
 and see that

 

Off
ice

r, 

Ka
kin

ada
 to

 

take
 

nec
ess

ary
 

act
ion

 with
 

reg
ard

 to
 

rem
ova

l or
 

13.
07.

202
2 and 

rep
ort 

com
plia

nce
 and also

 

dir
ect

ed the 

Dis
tric

t 

Pan
cha

yat
 

Ka
kin

ada
 to

 

rem
ove

 the wee
d 

ma
nua

lly 

as
 

per the rule
s in

 

forc
e 

bef
ore

 

L1/
NG

T/0
1/2

020
, 

dt.0
5.0

7.2
022

 to
 

the 

Ex
ecu

tive
 

En
gin

eer
, 

Dra
ina

ge 

Div
isio

n, 

Fu
rth

er 

it 
sub

mn
itte

d tha
t, the 

Dis
tric

t 

Co
llec

tor
 has 

issu
ed 

ord
ers

 

Vid
e ref: 

3.
 

Dis
tric

t 

Pan
cha

yat
 

Of
fice

r, 

Ka
kin

ada
. 

2.
 

Exe
cut

ive
 

Eng
ine

er, 

Dra
ina

ge 

Div
isio

n, 

Ka
kin

ada
. 1.

 
Sup

erin
ten

din
g 

Eng
ine

er, 

Irri
gat

ion
 

Cir
cle,

 

Do
wla

isw
aram

. with
 the 

Di
str

ict
 

Of
fice

rs of
 

the 

fol
low

ing
 

de
pa

rtm
en

ts. 

CIIe 

com
ple

tion
 of

 
the wor
k. 

The
refo

re 

a 
Dis

tric
t 

leve
l 

me
ting

 may 

be
 

con
ven

ed 

Pa
nch

aya
t dep

artm
ents

. by
 

ex
pe

nd
itu

re the 

co
nc

ern
ed

 the Sinc
e the 

drai
nag

e 

pora
mbo

ke 

pre
par

ati
on

 
En

gin
eer

ing
 

De
pa

rtm
en

t 

ves
ted with

 

Gra
ma 

Pan
cha

yat
h, 

Sun
kar

apa
lem

. 

The
refo

re the 

Pan
cha

yat
 

:3
:: 

may 

Off
ice

r, 

Ka
kin

ada
 be

 

dire
cted

 to
 

mon
itor the work

 

clos
ely unti

l 

hav
e 

Ad
m

ini
str

ati
on

 to
 

su
pe

rvi
se 

en
tire

 the 

pro
ces

s of
 

work
 

hen
ce the 

Dis
trict

 

for 
det

aile
d of

 

esti
ma

tion
s, so

 
as

 
to

 

mee
t 

Ad
m

ini
str

ati
on

 

kin
dly

 

entr
ust 

re
qu

es
ted

 the 

Di
str

ict
 the said

 work
 to

 

con
cern

ed 

inc
lud

ing
 

the 

co
nc

ret
e 

str
uc

tur
es 

sta
nd

ing
 in

 
the drai

n 

Porm
abok

e and 

Tr
ibu

na
l in

 

O
A

 

No. 89
 

of
 

202
0 for 

ev
ict

ion
 of

 
all the enti
re 

encr
oach

men
ts per hav

e 

bee
n 

su
bm

itt
ed

 

sta
tin

g tha
t as

 
di

re
cti

on
s the 

of
 

the 

Nat
iona

l Gree
n 

It
 

is
 

fu
rth

er 

su
bm

itt
ed

 

tha
t, in

 
the 

re
fe

re
nc

e 18th cite
d, 

a 
deta

iled
 

repo
rt 

5



eit
he

r 

sid
es of

 
the 

Dra
in 

Po
ram

bo
ke

 in
 

R.S 

No
.12

3 of
 

Su
nk

ar
ap

ale
m

 

Vi
lla

ge
. 

tha
n 30

 

ye
ars

 in
 

the said
 

Po
ra

m
bo

ke
. 

Th
ese

 

en
cr

oa
ch

m
en

ts
 are 

co
ve

red
 on

 

Su
nk

ar
ap

ale
m

 

vil
lag

e and 

pe
op

le 

be
lon

gs
 to

 
BPL 

ca
teg

or
y are 

res
idi

ng
 for 

mo
re 

the
re are 

ce
rta

in 

pe
rm

an
en

t 

ho
us

es hav
e. 

bee
n 

co
ns

tru
ct

ed
 in

 
R.S

. 

No
.12

3 of
 

No
.12

5 of
 

Su
nk

ar
ap

ale
m

 

vil
lag

e of
 

Ta
lla

rev
u 

Ma
nd

al.
 

Fu
rth

er 

it is
 

su
bm

itt
ed

 

tha
t 

also
 the 

she
ds and 

oth
er 

th
atc

he
d 

ho
us

es 

ere
cte

d in
 

the 

dra
in 

Po
ram

bo
ke

 in
 

R.S 

and alsO
 

rem
ov

ed
 120 

nu
mb

er 

of
 

co
co

nu
t 

tre
es 

sta
nd

in
g in

 
the 

dra
in 

co
ur

se
, 

Su
nk

ar
ap

ale
m

 in
 

co
or

di
na

tio
n of

 
Re

ve
nu

e 

Of
fic

ial
s 

(p
ho

to
gr

ap
hs

 are 

en
clo

sed
) 

123 of
 

Su
nk

ar
ap

ale
m

 

Vi
lla

ge
 has bee

n 

rem
ov

ed
 by

 

the 

Gra
m 

Pa
nc

ha
ya

t, 

6 

For 

co
ns

id
er

at
io

n of
 

fu
rth

er 

rep
or

ts and 

he
ari

ng
, 

pos
t on

 
12

.9
.2

02
2.

 

ap
pr

op
ria

te
 

di
re

ct
io

ns
. ma

tte
r on

 

the 

bas
is of

 
the 

m
ate

ria
ls 

av
ail

ab
le on

 

rec
ord

 by
 

giv
ing

 Ru
les

, 

fai
lin

g 

wh
ich

, this
 

Tr
ibu

na
l will be

 
co

mp
ell

ed
 to

 
dis

po
se of

 
the 

12
.0

9.
20

22
 

alo
ng

 

with
 

ne
ce

ssa
ry

 

ha
rd

co
pie

s to
 

be
 

pro
du

ce
d as

 
per 

5.
 

The
y are 

di
re

cte
d to

 
file

 

the 

rep
ort

 to
 

this
 

Tr
ibu

na
l on

 

or
 

be
for

e 

4.
 

oth
er 

we
ed

s. 
for 

re
ju

ve
na

tin
g the 

wa
ter

 

bod
y by

 

rem
ov

ing
 

wa
ter

 

hy
ac

int
h and Pr
oc

es
s, 

wh
at is

 
its 

sta
ge and wh
at are all the 

ste
ps 

tak
en by

 
them

 

re
m

ov
al 

of
 

en
cr

oa
ch

m
en

t and 

if
 

any 

re
ha

bi
lit

at
io

n 

pr
oc

es
s is

 
un

der
 act

ion
 

tak
en 

rep
or

ts 

m
en

tio
nin

g 

abo
ut the 

ste
ps 

tak
en by

 
them

 for An
dh

ra 

Pr
ad

esh
 and 

Un
ion

 

Te
rri

tor
y of

 
Po

nd
ich

err
y to

 
file 

fur
the

r 

W
e 

fee
l it is

 
be

tte
r to

 
giv

e one 

mo
re 

op
po

rtu
ni

ty
 to

 
the 

Sta
te of

 

3 

(if 
any

) 

tak
en

 in
 

res
pe

ct of
 

the 

sam
e 

wh
en the
y are 

fili
ng

 the 

rep
or

ts.
 

pr
od

uc
ed

 by
 

the 

ap
pli

ca
nt and 

in
co

rp
or

ate
 the 

ge
nu

in
en

es
s or

 
act

ion
 

is
 

dir
ec

ted
 to

 
co

ns
ide

r the 

ob
jec

tio
n 

alo
ng

 

with
 the 

ph
ot

og
ra

ph
s 

Bot
h the 

Sta
te of

 
An

dhr
a 

Pra
de

sh and 

Un
ion

 

Te
rri

tor
y of

 
Pu

du
ch

err
y 

2.
 

he
 

had also
 

pr
od

uc
ed

 

ce
rta

in 

ph
ot

og
ra

ph
s to

 
pro

ve this
 

asp
ec

t. ef
fe

cti
ve

 

ste
ps

 

hav
e 

bee
n 

tak
en for 

rem
ov

al of
 

en
cr

oa
ch

m
en

ts and 

re
sp

on
de

nt
s is

 
only

 an
 

ey
ew

as
h of

 
tak

ing
 

som
e 

ste
ps and 

in
 

fac
t, no

 The 

ap
pl

ica
nt

 

also
 

file
d 

a 
me

mo
 

sta
tin

g tha
t 

rep
or

ts file
d by

 

1.
 

act
ion

 is
 

bei
ng 

tak
en by

 
the 

Sta
te of

 
An

dh
ra 

Pr
ad

es
h. 

bee
n 

gra
nte

d 

ea
rlie

r and they
 will hav

e to
 

be
 

re
ha

bi
lit

ate
d, for 

wh
ich

, CO
uns

el 

ap
pe

ari
ng

 for the 

Sta
te of

 
An

dh
ra 

Pr
ad

esh
 

tha
t 

Pa
tta

s 

hav
e 

not 

co
nm

ple
ted

 and 

in
 

som
e 

ca
ses

, it 
was 

m
en

tio
ne

d by
 

the 

lea
rn

ed
 Tn
ou

gh
 

en
cr

oa
ch

m
en

ts wer
e 

fou
nd

, 

rem
ov

al of
 

en
cr

oa
ch

m
en

ts wer
e 

Gr
een

 

Tr
ibu

na
l 

iss
ue

d 

ord
ers

 

da
te

d:
03

.0
8.

20
22

 as
 

fol
low

s: ru
rth

er
 

su
bm

itt
ed

 

tha
t, in

 
the 

re
fe

re
nc

e 19th
 

cite
d the 

Ho
n'b

le 

Na
tio

na
l pe

nd
ing

 if
 

any
, 

sha
ll 

sta
nd 

:4:
 

Na
tio

na
l 

Gr
een

 

Tr
ib

un
al the 

en
tir

e 

Ho
rse

 

sho
e in

 
dra

in 

Po
ra

m
bo

ke
 in

 
R.S

. No. 

In
 

this
 

co
nn

ec
tio

n,
 it is

 
su

bm
itt

ed
 

tha
t, as

 
per the 

ord
ers

 of
 

the 

Ho
n'b

le 

clo
sed

. ier
e sna
ll be

 
no

 
ord

er as
 

to
 

cos
ts, A

s a 
seq

ue
l, the 

mi
sce

lla
ne

ou
s 

pe
titi

on
s, 

oi
sd

ar
), the 

pe
titi

on
er 

sho
uld

 not be
 

evi
cte

d 

for
cef

ull
y from

 the 

pre
mi

ses
. 

O
 

the 

sho
w-

cau
se 

not
ice

, and 

dir
ect

ed the 3rd 

res
pon

den
t (ie.

, aue
 D

y 
lea

rne
d 

cou
nse

l for the 

pe
titi

on
er.

 

Sin
ce,

 a 
rep

ly 

dat
ed 

16
.04

.20
22

 is
 

Ine 

lea
rne

d 

Go
ver

nm
ent

 

Ple
ade

r doe
s not 

rea
lly 

opp
ose

 the 

sub
mi

ssi
on

s 

6



:5:: 

As per the orders of the Hon'ble High Court of Andhra Pradesh in WP No. 

14216 of 2022, the petitioner should not be evicted forcefully from the 

premises. Hence, the encroachers with permanent houses/ concrete structures 

cannot be evicted immediately as the people belong to BPL categories are 

residing for more than 20 years in the said drain Poramboke. Alternate House 

sites may be provided to them. But, there is no suitable Government land is 

available in Sunkarapalem Village for providing House Site Pattas to the said 

encroachers. Private land may be acquired for providing House Sites. It is very 

long and lengthy process and action is being taken for identifying suitable 

private land fit for House Sites and proposals may be submitted to the 

Government for sanction of funds for Land'Acquisition and the encroachers may 

be evicted from the drain Poramboke after giving rehabilitation (House sites) to 

the 22 RCC Permanent residents. This is submitted for kind perusal and taking 

further action in the matter. 

Yours Faithfully, 

Tahsildar, 
Tallarevu. 

Copy submitted to the District Collector, Kakinada for favour of information. 
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